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COMMISSIONER OF STATE TAX, MAHARASHTRA STATE, MUMBAIL 

GST Bhavan, Mazgaon, Mumbai 400 010, dated the 22nd September, 2021. 

NOTIFICATION 

MAHARASHTRA VALUE ADDED TAX ACT, 2002. 

No. DC (A & R)PWR/JURIS-2012/2/ADM-8.—In exercise of the powers delegated under 

sub-section (3) of section 10 of the Maharashtra Value Added Tax Act, 2002 (Mah. IX of 2005), the 

Commissioner of State Tax, Maharashtra State, Mumbai hereby amends the Notification No. DC 

(A & R)/PWR /JURIS-2012/2/ADM-8, dated the 6th November 2012, as follows, namely : — 

In the Schedule appended to the said Notification, — 

(1) for entry 20, the following entry shall be substituted, namely : — 

“90) Assistant Commissioner of 
Sales Tax (Business Audit), 1 To 

26 and 28, Mumbai. 

MUM-VAT- 
D-801 to 826 
and 828 

Limit of Greater 
Mumbai and 
Revenue District of 

Thane and Raigad.”; 

(2) for entry 22, the following entry shall be substituted, namely : — 

«99 Assistant  Commissioner  of 

Sales Tax (Business Audit), 29 

To 38 and 40 To 50 and 52 To 

55, Mumbai. 

MUM-VAT- 

D-829 to 838 
and 840 to 

850 and 852 
to 855 

Limit of Greater 
Mumbai and 

Revenue District of 

Thane and Raigad.”; 

(3) for entry 24, the following entry shall be substituted, namely : — 

“9q Assistant  Commissioner  of 

Sales Tax (Issue Based 
Business Audit), 1 To 13 and 15 

To 27 Mumbai. 

MUM-VAT- 

D-901 to 913 

and 915 to 

927 

Limit of Greater 

Mumbai and 

Revenue District of 
Thane and Raigad.”; 

(4) for entry 28, the following entry shall be substituted, namely : — 

“28 | Assistant Commissioner  of | MUM-INV- Whole of State.”; 

Sales Tax (Investigation), 1 To | D-001 to 042 

42 and 44 To 55, Mumbai. and 044 to 

055 

(5) entry 38 shall be deleted. 

RAJEEV KUMAR MITAL, 

Commissioner of State Tax, 
Maharashtra State, Mumbai. 
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